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DATE OF DECISION_6-11-996
Mohmad Hussain A.Zalori -
Petitioner
Mr.F.HeFathak Advocate for the Petitioner (s}
Versus
Union of India & oOrs. Respondent
Mr.Akil Kureshi Advocate for the Respondent (s
CORAM
The Hon'ble Mr.  rajhakrishnan Mempber (&)

The Hon'ble Mr,

JUDGMENT

1, Whether Reporters of Local papers may be allowed to see the Judgment ?
2, To be referred to the Reporter or not ? V
g, Whether their Lerdships wish to see the fair copy of the Judgment ¢

4, Whether it needs to be circulated to other Benches of the Tribunal ? .
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Mohmad Hussain A, Zalori
Navavas, Opp.Pcst Office,

Bidhhour, Applicant

Advocate Mr.P.HeFathak

versus

1. Shri V.Balaguru,
The Post Master General,
(Gujarat Circle),
Ashram Road,Ahmedabad,

2. Shri Ne.S.Solanki,
The Sr.supdt.of Post Office,
Mehsana Divisicn,
Mehsana,

3. Shri Keshabhai,
The Sub-Post Master,
Pogt office,

®

Sidhhpur, Respondents

Advocate Mr ,Akil Kureshi

ORAL ORDER

Ce.Asll of 1994

in
Dedie A
514 of 1989 Dates 6-11-1996

Per Hon'ble Mr.v.Radhakrishnan Yember (a)

As wew~ the applicant

is satisfied)

o™

that the Judgment of this Tribunall hasszeen fully

. PN



;nggwi By pa, P}:L 'tﬂc{dﬁr\‘a (e

’ ) e . o . g WF‘
P 3 Btz ! g - { o,
t\‘;\\q\l\ ol 7 AN A e
k[? ﬁ & , }/D\ \S! E.‘K:“‘_ LAY
C / - tl/ Ai‘kw ;)wA‘“: U,
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT AHMEDABAD,
CONTEMPT APPLICATION NO. ) ] OF 1994
in
ORIGINAL APPLICATION NO. 514/89
Mohmad Hussain A. ZxXék Zalori. seApplicant,

Versus g =

shri KeShe bAss .

: The Post Master General
« and others,

« +Resporndents,'
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'V)"m Wi\ f\i Ahmedabad, P.H. Pathak

W . Advocate for the applicant.



IN THE CENIRAL AIMINISTRATIVE TRIBUNAL AT AHMEDABAD.
CONTEMPT 2PPLICATION NO. ” OF 1994

IN

} ORIGINAL APPLICMTION NO. 514/89

Mohmad Hussain A. Zalori
Navavas, Opp. Post Office,

|
|
) Sidhhpur- 384 151. e.Applicant
| Versus
y | ) ,
)., i 1., shri Lf‘ EC&LEM%V“/
Y The post Master General
L/ ~ ,
g{}j; M (Gujarat eircle )
NWT{ - Ashram Road, Ahmedabad,
I Y7} . :
a’,)/ll l 2. Shri N .G gcc:[tuté-? \.r’

The Sr. Supdt, of Post Office,
Mehsana Division,
Mehsana,
| 3. shri [KeShulbhee
J The Sub-Post Master,
Post Office,

Sidhihpur, + -Respondents,

application under Contempt
of Court act.

MAY IT PLEASE THE HON'BLE TRIBUNAL 3%

1. Thét the présent applicant is the original gpplicant in
Original application No. 514/89 whereby the applicant has
" challenged the decision of the respondents termimating the
service of the gpplicant without following the due procedure
of lawe That this Hon'ble Trilunal was pleased to allow the
application and has quashed and set aside the ‘decision on the

part of the respondents and vide its order and judgement dt.

..'.2/-
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9.6+93 directed the reppondents to reinstate him in service
and grant the back wages. It was directed that the applicant
should be deemed to have continued on duty and required

to be paid pack wages accordingly. Copy of the judgement

of the Hon'ble Tribunal dt. 9.6.93 is annexed and marked ¢ 7

as annexure- A to this spplication., The said copy of

judgement is received by the respondents on 16.7.93.

2. It is submitted that after the judgement of the Hon'ble
Tribunalﬁ’; immediately the gpplicant has reported to the
respondents for resuming his duty. This the respondents have
sald that they are waiting for the sppropriate order from
the higher authority and thereafter only the applicant will
be allowed to resume his duty, T.hat the app‘licant ﬁas

time and again requested the respondent No.2 to reinstate
him in service as he is facing great difficulty for main-
tanance of his family. The respondent.é were given two months
time for payment of back wages to the applicént;. That after

a long delaYE, the applicant is reinstated in service by the
respondents after laps of more then 3 months time., That the

applicant is till date not paid the bagk wages which is
required to be paid by respondents to the applicant within

3 months i.e. on or before 16,10.93. That the applicant ha®
reported immediately for resuming duty but due to communi-
cation gap between the responden authorityes the applicent

'Was not reinstated forthwith and it was delayed. That there

is no justification available to the respondents not
complying fully with the directioﬁ of the Hon'ble Tribunal.
Thet the action on the part of the respondents is ex facle
arbitrary, illegal and in violation of the directiqn issued

by this Hon'ble Tribunal.

3. It is submitted that the time limit granted by the

Jedid/~
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Hon'ble Tribunal has expired in October'93 and for such 3

t 3

long spell till d-te the applicant. is not paid the back wages.

That time and again the applicant has required‘ the respondents
m xkerpeimpre Xk® to pay him back wages but no action are

tiated by the respondents and therefore the present contempt

plication is required to be filed,

4, It is submitted that there is no justification available

to the ocontemptners for not complying with the direction issued
by this Hon'ble Tribunal., That the amount of back wages which is
required to be paid to the gpplicant before about 3 months is
amount of back wages which is re uired to be paid to the
apf:licant and therefore the applicant is entitled to get 18%
interest o@ the amount which is illggally withheld by the
60ntemptners. That the above action on the part of the conte-
mptners is in clear viclation of the direction issued bythis
Hon'ble Tribunal and thereforeit is an offence punishable under
the’Contemiat of Court Act. It ia a clear case of flouting the
direction of the Hon'ble Tribunal and tlerefore the preéent

application is required to be filed, Copy of the charge

is anrexed and marked as Annexure- A/l to this application,

A copy of advocate notice is annexed and marked as Annexure-x g

5(2 to this gpplicstion. Inspite of the said notice respondents

have not impliemanted the order of the Hon'ble Tribunal,

5. That in most of the casesi: the respondents are not complying
with the direction of this Hon'ble Trikunal and therefore the
employees have to come again by filing Contempt Applieation.
The present case is also of a casual labourer, who had bo rknock
the door of this Hon'ble Tribunal again and therefore for such
habitual act of flouting the direction of the Hon'ble Tribunal’,
the respondents are required to be directed to you special

cost of Rs. 5000/- to the applicant.

ceod/-
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6. In the abovementioned facts and circumstances of tre

case, the applicant pray that s -

A) The Hon'ble Tribunal he pleased to punish Shri
Ve Balaguru*“, Chief post Master General"’, Gujarst Circle
Ahmedabad or his sucessor in office and Shri
/'\)-!"3 ;S(n{“z.ff'Sr. Sipdt. of post office Mehsana or his
successor in office, for their willful disobedience

of the order of the Hon*ble Tribunal,

B) Be pleased to direct the contemptners to pay back

wages to the applicant["; with 18% interest.

€) Any other relief to which the Hon*ble Tribunal deems
fit and proper in interest of justice together with
special cost of Rs. 5000/~ for the present litigation,

)

/ /
/

¥ ! 4 / 2 / »
Date $ = 4 /2/7 %

aAhmedabad, ( :p:éx(. Pathak )
Advocate for the aspplicant,

AFFIDAVIT g O~

[~3 ' 5 B3 § ’(
I, Shri M.H. Zalori, adult, residence of sidhhpur ° ‘l?’t"‘."'(%
do hereby solemnly affirme that what is stated above

is true to best of my Knowledge and information and I

believe the same to be true,
Solemnly affimmed at H/MAkn this # /1 day
of 17 - 399t 1994,

l")... -
)l)y Mgy, ,

7
Deponent., AR
Explained and interprﬁkted
- in Gujarati by me // N
Aé&ocate.
é 645 o~
Identified by e / 1 I D
y, [ ‘J\,Lu_‘% shab it ol vie

,y}/’, 4% /Advocate's Clerk, CCCABE ME
/ BEFORE Mc

ik
- Vﬁ_—,;pv

G’. ;L( \ i)/t,OL 4
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Annexure- 2/

shri Mohmad Hussain A. Za.glor.‘lf#
Navavas, Opp. Post Office,
Sidhhpur- 384 151, ee2pplicant,

(Advocate s Mr, P.,H., Pathak )

versus s -

1. Union of India
Notice to be served through
The Post Master General
(Gujartat Circle )
Ashram Road, Ahmedabad.

2. The Sr. Supdt. of Post Office
Mehsana Division,
Mehsana,
3. The sub pPost Master,
Post Office,
Sidhhpur, . sRespdndents,

(Advocate s Mr., Akil Qureshi )

OR2L ORDER

O.A. NO. 514 OF 1989
Date s 9.6.,1993.

Per s - Hon'ble Mr. R.“, Bhatt, Juridical Member.

Heard Mr. P.H.P athakK, learned advocate for the applicent

and Mr., Akil Qureshi'i; learned advocate for the respéhdents.

2, The applicanti a daily wager Night wWatchmen under the
re-ppondent No.3 has filed this application under section 19

of the Administrative Tribunals Act, ‘i985f; for a declariation
that the impugned order Annexure- A/2 dated 21st JanUar.j;: 1989 =
passed by the respondent No,3 terminating the services of the
applicant as illegalf; invalid and the recpondents be directed
to reinstate the spplicant on his original post with full

backwages and continuity of service.

3. The fact that the appliaat was serving x as night watchmen
under the respondent No.3 from 26th Novemberg"_; 1984 to 31st
January, 1989 is not in dispute as statéd by both the learned

advocate beforeus at the time of hearing of this gpplication.

. 00*2/"
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The applicant has been terminated by the impugned
order annexure A-2 on the ground that ss per the order
of senior supdt. Mehsanaﬁ, the watchmen on the conting=-
gency post should not be engaged from lst Feb..F:1989
without the previous sanction of IPS and hence the
applicant was directed not to resume duty till the
approval was given by Sr., Superintendent. The applicant
has averred in the application thatthe termination of
his services by this order dated 3lst Januaryé; 1989

was in clear violation of the mandatory provision of
Section 25F of the I.D. Act, 1947 and hence the same
deserves to be quashed and set aside. The applicant has
averred in the application that he has pmduced the
certificate dated 1llth Augustf, 1988 annexure A regarding his
satisfactory work. The applicant has averred in the
application that the reason for termination of the
services of the applicant cannot be accpeted. He had

also made representation Annexure aA-2.

4, The respondents in the reply have not disputed
that the applicant had served upto 31st Aug,usti; 1989

as a daily Wager'. The contention of the respondents

ag ﬁougd in the rfeply is that the applicat's post was
not on the approved authorised post and the post was
crested temporarily in view of continmued communal right
in the form during the year 1984, It is contended thet
the impu@ned order cannot be termed as termination of the
services of the applicant, It is contended that on the
release of the applicant de post of night guard stand
discontinued/abolished as no further retention was

considered necessary in view of the departmental policy.

0'00'3/-




5., The api)licant has filed rejoinder controvertion

all the contentions taken by the respondents in their

reply.

6. It is not in dispute that the gpplicant is 2

workmen and the respondents *an industry' under the
provisions of'I.D. Act. It is not in dispute before xhmax
that the applicant aspplicant had put more than 240 days

fof work before he was terminated by the impugned order
Anhexure A-2 dated 21st Jamuary, 1889. The contention of
the respondents that the impugned order was not a termination
order cannot be accepted because reading that orderi it is
clear that the applicant was asked not to resume the duty
which isin substance a termination order. The respondents
were bound to following the mandatory provision ofsection
25F of the I.D. Act before terminating the services of the
applicant which is admittedly followed in this case. We have
perused the records and heard the leamed adwocate of the
parties, The action of the respondents in terminating

the services of the applicant by telling him not to resume
duty as per order Annexure A-2 dated 31lst January, 1989
amounts to retrenchment which is not legal as the mandatorj
provision of Section 25 F of the I.D. Act is not followed,
Hence in out opinion the said order is illegal and it is
quashed and the respondents are directed to reinstate the
spplicant in his original post with full backwages. Hence
we pass the following order s -

QRDER

The application is allowed. The impugned order dated
31st Januaryw', 1898 vide Annexure aA-2 passed by the respondent

- ALY
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No,.,3 is quashed and set aside and the respondents are
directed to reinstate the applicant in service with
full backwages a2nd continuity of service. The respondents
are directed to reinstate the applicant within one monthft
from the date of the receipt of the order of this Hon'ble
Tribunal and to pay full backwages withih three months from
' the receipt of!the order of this Tribunal. The applicant
to fild an affidavit before the r‘espohdentsi if he has made
any gainful earning during this period. *he application
is disposed of acoordingly with no order* as to oosts,
The applicant at liberty to make representation to the
concérned respondents for regularisation of his services
and the concerned respondents then to d.i.3pdse of the

represent~tion is madé'; according to rules,

sd/- sd/ -
(M.R. Kolhatkar ) ( R.C. Bhatt )
Member () Member (J)

| K\M v”?
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anndxure- A/1

CHARGE

That Mr. N. /). Cp € &ML, /gf-‘j}[ {,\)J'{»TCQ,\/ )

have received the copy of the judgement and direction
issued by the Hon'ble Tribunal in O.A. 514/89. Ke They
have to carry out the direction of the Hon'ble Tribunal

on or before 16,8.93 for x»im reinstatement and 16.10.93
for payment of backwages. Ignoring the request of the
applicant to complyx with the direction of this Hon'ble
Tribunal, Mr. A/ [1. Q)C(T[C s & /<<-‘g/u-,‘;vj,/k 1 have
intentionally and wilfully not complied with the direction

of the Hon'ble Tribunal dt. 9.6.93. Thereby Mr.

& Mr. AL fa— have comuitted an offence under sed, 12

of the Contempt of Court act., 1971.

)/\ ad /7)/ /

d / /
>4
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Annexure- a/2

Date 81 = 15,.12,1993

y.s
To,

sr.Supdt. of Post Office
Mehsana Division
Mehsana,

Sub $ = Contempt of Court,

Under the instruction of my client Shri M.H. Zalori who was

the applicant before the Hon'ble Tribunal in 0.A. No. 514/89
I the undersigned advocate inform you by this notice as under s -

That my client has approached to the Hon'ble Tribunal by filing
the abovementioned application against your action of illegally
terminating the service of my client. That the Hon'ble Tribunal
Was pleased to allow the spplication and directed you to
feinstate my client with full back wages and continuity of
serivee. Copy of the order of the Hon'bleTrrihinal is received
at your end in July *93, ! el

That inspite of above clear directioj by the Hon'ble Tribuhal ,
‘till date you have not granted the benefits of continuity

of service to my client and you have not paid the back wages
to my client. That your application for seeking extension of
time is also disposed of by the Hon'ble Tribunal and therfere
there is no justification available to you to delay the
granting of benefits of back wages to my client and benefits
of continuity of service, That the said inaction on your
part is a clear case of disobedience of the order of the Hon,
Tribunal for which you can be punished for 6 months impriso-
nment under the provisions of Contempt ofCourt Act,

In these clircumstances by this final notice I inform you
that if within 10 days of receipt of this noti ce, you will
not fu‘ll'y comply with the direction issued by the Hon'ble
Tribunal, it will be presumed that you are intentionally
flouting the direction of the Hon'ble Tribunal and for that
my client shall be constrained to move the contempt of Court
proceéding.’

Looking to the seriousness of the charges proceeding of
Contempt of Court, against you. I hope that you will do the
needful immediately for fully complying with the direction
of the Hon'ble Tribunal,

Date ¢t - 15,12,1993
Advocate

CC to 3 - Post master Geperal
Gujarat Ciréle,
Khanpur,
Ahmedabad,

« For infomation and necessary
action.

A
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2hH.11.1784 [ty account  of contdnued riots and

, : < ha
disturbances in the town. The applicant abel challenged

i cmination before  this Honouwrable Triburnal
by Filinmg Original Application Mo, 514 of 1989. This
Monourable Tribunal by its  Jjudgment dated 5.8, 1997
directed the respondents to reinstate the applicant  in

6P L with  full  bachwagves with continuity e f

HETY LR . The directions regarding reinstatement  and

backwages werse to be complied with within one month and

Thirae months @ Lively from the datte of receipt of

Lhe Judgment. Tt is  submitted that copy of the
Judgment  was  ready  on 12.7.19%23 0 and  the same  was
raceived through the concerned Addl.Central Government
Standing Counsel on 1&.7.1993. The applicant was

initially offered the post of EDA Sadrana Near Sidbhpur.

Mide  letter 2 H.8. 1993 he declined to  accept the

as a fTuwll time

e

ed to bhe

madd post and regue

wate hman ard ot arn EDA Subsequently o the

applicant  was as outsider Group "I in the

i
g8,

;s—Y -

Pl

& Thereafter the Misc. Application Ne.B76  of

199%  was Tiled in the aforesaid original application

by responcdents wsiorn of time limit for payment

of backwage This Honourable Tribunal by  dts  order




dated 1.11.1993 granted extension of two months and the

for payment of  backwages was 19.12.1997%.

last da

fnother lebther w addressed by the respondents to the

Addl . Central Bovernment standing Counsel on 14.112.199%

o reguest this Momourable  Tribunal  for granting

-8

“ R

©

VV further extension of two months f@i implementation
the direction regarding payment of backwages to  the

applicant. However, it was indicated by the

addl.Central Government standing Counsel that it will

4
i

sk furbher exstension  as

b extremely difficult to s

STa M

substantial time has already pass

7 T4 ie submitted thast thereafter the highee

-ewed bthe  Undt comcerned to  file a

authoriti

review apploiation in the matter and accordingly the

concernsd Addl.Central Bovernment standing Counsel was

contacted  betwean 17 .5, 1994 and

bion came to be filed

paview appli

drafted by the Addl.Central Sovi. Standing Dounsel  on

L 3.1994,
L A

& In raply to para-d of the application I say

that copy of the judgment in O.A. No.B314 of 1989 was

'? Freceived  on Qlé&.7 . 19905 throuwgh the addl Central Govi.

d to the Chief

Standing Counsel. Tt was submit




&

bmas e Gemeral 4 Bujarat Oilrole, Ahemdabad €11

19.7.1997  for perusal and further order. The Chiief

tmaster General had ssked the Br.Supdt. of Fost
Offices, Mehsana Lo consult the Central Govi. Standing
Cousnsel for filing Misc. application for extention of
time and for his opinion. He ahd given his opinion  and
intiamted that it is not a fit case for filing appgal .
B such Lt was déﬂid@d to appoint the applicant as EDA

art. The applicant was

as  no  post of Group D owas va

informed accordingly on 6.8.1993, But he had e lined

7 vt ascept  the id post vided his applciation dated

stmaster Oeneral  was

8.8.1995.  As  such i Chief P

4 o LELE.1993 reguesting him togd wlvise

ACELn

as  to how the appointment of the applciant shouwld  be

regularised. The Chief EME hMad informed vide his letter

sy 5 s .
S A0, 199% to examine as Lo whe

Eher the applicant

can b on o any eguivalent rank  In o around
Sichpur. Tt was also informed by bthe Chief PME vide his

abiove  tebtiter that ma

for payment of backwages has

byseai raforrad ) e Directorate  for mebthod o f

caloulation of  backwages in Lhe

AR

labourers and asked to keep this

pect pending.

S perd  the above  le

for  accomnodating  the

®
appleti@ant was

eramined and cirocle

o owas anformed

n’:"

4o
S A 8 7

Y The

fice had asked the Sr.Bupdi.
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of Fost Offices, Mehsana vide his letter datled
7.9.1997%  to  accommodate  the applctsnt in Group D
cacdre  accordingly. He was informed on 10,9.1993 o
contact the Sub Postmaster Sidhpue for his aggggﬁigﬁgé;
s Group D. The Bub Postmaster Sidhpur had taken him on
duty o 14.9.1993 A{N. It is further submitted that
simultansously the Btanding Counsel was ashed to - file
A apploiation  for extension of  time  limit for
compliance of the direction contained in the order of
this honourable Tribunal Accordingly Misc. Applicatilon
Mo.578& of 1997 was filed for extension of time on
22.10.1993, It was heard b; this Honouwrable Tribunal
and extension of time was granted upto two months  vide
Jdugment dated 4,11.1993%. Thereafter the Chief FMG  was
periodically . reminded on 24,11.199%, | BL1R21P9E,
21.12.1993, 3.2.1994, 4.2.1994 and requested to give
proer for payment of backwages. The add1,Central Govt.
Standing Counsel was also requested vide office letter
dated 14.12.1993 to request the Honouwrable Tribunal to
grant further extension of time limit but Fi ot
intiamted vide his letter dated 20.12.1993 that it is
difficult tr ssek further extension of time limit. The
Chief  FME had intimatad by his letter dated 11.3.19%94
that now the Directorate has advised to file a eV iew

application in this honourable Tribunal as substitute

outsider appointed on stop gap arrangemant due to  one

N
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son has no olaim as such and that the

other e

department  cannot G

At them as  emplovess as  such

10N

af  efhe Industrial

Dispud or the service Rules of the Department.

Aocordeingly &

LR was filed I

viedw  applic:

SL.EL19%4,

7 5 Im reply to para-2 of the application Is iy

stated above it can be

that  from the s

Lhe applicant  is

d oas Group D as  per  the

Jdugment of this Honourable Tribunal and all the steps

for g 1toof backwages. The delay bﬁﬁ bean

o due to offi

seoand there is  no

chal proo

bad intention on the part of ordents,

10, In reply to apra-% of the application, I  say

for payment of backwages ferred to

actorate and the co

was actively pursued by

nents.

- -
11 i

Im reply to para

the appli

catioln, I say

that

the respondent Have taken a1l the wsteps Froar
b

b

ing  payment  of backwa but since the

referred to “the Directorate regaerding

on
e
N
fis
P
-
=3
pad
i8]
=
=

caloualtion etoc. the delay is T say

the order is re Lved from the higher authorities and a




ey L Ew apploiation has beern filled b fores this

Honourable Tribunal on JZ1.35.1994.

12 In reply to para-% of the application, I say

that there is no such cases like this in this division.

J@ g In reply to para & of the application I say
that thede is no intention delay on the part of the

rasponcdents.

14. In view of what has been stated above, the
application is totally misconceived and reguires to  be

pajected fortheilth.

Ahmedabad, g 8{ W &

Dt. 9 ~4515994.,
Affidavit

LN R - Lolanies

‘ , s D Tedhereny
working as S Q‘\,{/@&W(ﬁ& Qe \ W 7M ,
éaé% respondent Ha.éi?hermimﬂ do hereby state that what

r
is stated above is true to my knmwlmdg@,infmrmatimn ard

beliet and T believe the same to be true. I have not
supressad any material facts.

Ahmedabad

0t . /Q k_ﬁr_;cy,q_ T ‘ ._;_/4
™M QMQ%W

M c\lw/zm,\g

g b
f!zlg‘ iﬂED
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BEFORE THE HON’BLE CENTRAL ADMINISTRATIVE YIee

TRIBUNAL , AHMEDABAD BENCH AT AHMEDABAD —
e
Contempt Application No.11l of OM
in
Original Application No.S514 of 1989
Shri M.A. Zalori : Applicant
Versus
Uniocn of India and others : Respondents
‘ R 1ved CopY
.y i
‘ j\)g*l% fﬁj‘t T
N, id e fhadc
{//’ }L ‘,' /4 / /4\1/\/
LT Affidavit in Reply on behalf of the respondents.
i . ~ v ("'_ ) ”.
I, D Lo N R ‘\¥Z\K%N\“‘ working as
S }/ng{x ot Yo Mea hernnswi th respondent Mow

(O -

herein, do hereby state in reply to the above application as
unders;
1. That I have read the contempt application. I am
conversant with the facts of the case and I am autﬁoriﬁed o
” file this reply on behalf of the respondents and therefore,
I am competent to file this reply.
2 At the outset, I say and submit that no part  of
the application shall be deemed to have been admitted by the
respondents unless specifically stated so herein. all the
statements, averments and allegations contained in the
application shall be deemed to have been denied by the
respondents unless specifically admitted by me herein.

the contents of  the contempt

3. I

N . ll'\é e
52\@ \W\ss

A $2




application are not correct. The respbndents always hold
this Hon’ble Tribunal in highest regard and have not

violated any writ, order or direction.

4. I further say and submit that the applicant is
reinstated as Outsider Gr. D Sidhpur with effect from
14.9.93 A/N  to 'camply with the judgment passed by the
Hon'ble C.A.T. on 9.6.93. In past the applicant was engaged
as daily wager night guard wee.T.26.11.84 as Outsider and
was  being paid at flat rate from the cantingent grant.
Thereafter, as a matter of Folicy framed by the Department,
review of this post was taken up and retention of this post
WAS not found  justified and hence, engagemant was

discontinued from 1.2.1989,

R H

. I further say and submit that on receipt of
judgment the case was examined to reinstate the applicant,
but there was no such post of Chowkidar (NTZ), at Sidhpur 850
and hence, the applicant was taken up as Group D, <(Test
Category?) Sidhpur as a contingent paid outsider to  honour
the judgment. The applicant is not possessiong the requisite
qualification for the post of Group D. The applicant is
eligible for the post of non-test category only, but, at
present no such post is vacant and hence he is taken up  as
outsider, Group D. Thus, this afficer has already honoured

the judgment and the applicant is reinstated.

As per judgment of Hon’ble Trbiuwanl, dated 9.6.93

this office has already paid amount of backwages of
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Fs.69,621/- to the applicant on 13.2.199%. It is  incorrect

that we have obtained understanding from him that he will
not withdraw the amount from the Bank and he is constraint
to deposit the amount in Fixed Deposit, before the Bank, on

certain conditions. This is totally wrong.

Since the applicant is taken up as Contingent paid

outsider, he is not entitled for bonus, and other benefits.

Ahmedabad,
Dt:06.04, 1995, NAAS
SR. S JPDT QF _QST.QEEC"S
MAHESA!? ;»__;._,I\I"{‘:"E NA-334001
Affidavit
Is Slhove W\ Splanies working as
Leg Wb Of W Pleleseng yitn respondent
Noe  herein, do  hereby state on solemn affirmation that
what is stated above is true to my knowledge, information
and belief and I believe the same to be true. I have not
suppressad any material facts.
solemnly  affirmed Ahmedabad on this 6th  day of
Arpil, 1995,
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